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4 :26.4.90: 	Heard Mr. S.P.M0hanty,for the applicant and 

the Counsel for the Respondent.Perused Annexure-

R/4 attached to the counter. The relief that 

the applicant has claimed in the Original • 
• 	Application is for cancellation of his order 

of transfer.Frorn Annecure R/4 It-appears that 

the said order of tran5fer have already been 

issued. In the circumstances the application 

has becne infru.ctuouS and accordingly disposed 
S 

• 	of, 
S 

No costs. 
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